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CENTRAL ADYMNISTRATIVE TLUNA1 
- 	T. 

ORIGINAL. APPLICATIC4 NO. 339 OF 1992. 

CUttack , this the 9JiI9  day of Ct4 0 19$. 

CORAMs—  

THE HONOURALE M. SO?+IATki SOfr, VICE- CHAIRM)N. 

A N D 
THE HONOURABLE MR. G. NARASIi*IAN, LEM 3ER(JUI)IIN4. 

In the matter of; 

M. Azhar lbh ammed, 
aged about 46 years, 
5/0. Mr. A.R.McharmTed, 
Qr,No 741/D,Retang Colony, 

P j_v 00*0 	 APPLICANT. 

By Legal practitioner ;- Ws. P.V.Rarrda$,B.K.2anda,Advocates. 

-W rsus- 

Union of Iria represented by 
Gene ral bnager, S. E. Railway, 
Garden PaCh,Calcutta43, 

Chief personnel Officer, 
S. E. Railway, Garden Reach, 
Calcutta-430  

Divisional Railway inager (p), 
S.E.Rallway,Khurda Road, 
P.O. Jatni,pin-752 050, 
Dist,Puri, 

Divisional Accounts Officer, 
S.E. Railway, Khurda Road, 
P. O.Jatni, Dist,Purl, 
Pin-752 $5. 

Divisional Mchanical Engirez, 
S. E. Rai].w ay, Khurda Road, 
P.O. Jatni,Djst.Puri. 
PIN-752 050. ,. Mr.ijoy Pal, 

Mr. 0. N. Go5h, 
Senior Stariliny 
Counsel (Railways). 
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RDER 

MR Go  NAR5I BER(J UICI L) :- 

Applicant,who was serving as Fireman, 

under the EeSpOLZlents-Railways,because of injury to his 

eye, was decategorised and posted as Store Issr in the 

Loo-shed,(hurda Rogl in the year 17% in the scale of 

R. 105135/_ . The post of Store Issr and similar other 

posts, have been -graed as Junior Clerk in the scale of 

s. 110-130/. with effect from 01-10-172.b,ever, the 

applicant and other four similarly placed perscns,ere 

denied the benefit of revised scale of pay atthed to the 

Junior Clerk, though 2(twenty six) other enloyees were 

extended tMs benefit inspite of several representations. 

Applicant, al.ith four other persons, preferred O.J.C. 

1071/1Q4, challenging the order of reversion dated 13-4-34. 

This (XrC, has subquently been transferred to this Tribunal, 

unler section 29 of the Xlrninistrative Tribunals 7t,15 

who in order dated 30-11-1, set aside the reversion order. 

The Railway Authorities, though iffplernerlted the direction 

issued by this Tribunal, did not take into account their 

seniority. 

On the basis of these averments,applic ant 

prays for issue of direction to the Respondents f cc fixation 

of his pay in the post of Store Issuer from ks 105135/- to 

ks. llO-lO/ with all conse1.Entia1 benefits and for fixation 



-3- 

of his seniority on the basis of the order/direction dated 

30-11-1989 of this Triunal•  

2 	 During the hearing, learned counsel for 

the appliCant has not pressed the reliEf claiming seniority. 

Hnce, this oLder will be confi ed to his other prayer in 

regard to f1:atioa of pay of store isstr from. 105-135/-

to 110-180/- with all conseEntial bezE fits. 

3. 	 ESpO(defltS...Rai1Ways, in their Counter, 

submitted that in view of Chief Fe rsonr 1 Officer s lette r 

No.CpO/2, dated 1-11-172,the staff who are working in the 

poSts of Store Issr/Coal Issr etc. in the scale of b,105. 

135/-,were upgraded and placed in the scale of Rs. 110-180/. 

with effect from 1.10.172. on receipt of this order,the 

Case was prccessed for -gradation of 31 posts which 

were unler operation at the relevant tine, in the scale of 

Rs. 105.-135/- to b. 11$-1$9/-.Haiever, only 26(benty six) 

posts caArrying the scale of Rs.105-135/- were upgraded to the 

scale of Rs. L10-10/ and consently, 26 poSts of Store 

Issr/Ooal Issr were proroted to the Cadre of Clerk 

in the scale of gs. 110-180/- w,e.f. 1,10.1$2,Since the 

applicant was not a store iss1r on the crcia1 date i.e. 

1.10.19721 he would not be eligible to the upgraded scale 

of R3. 110-180/-. 

It is not in dispute that the nature of 

work perforrred by the upgraded employees ari1 the petitiorr 

is san.Upgraded employees were also store iss1.r/coal 
I 
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Issuer.Laq is well settled that among the equals,there 
- 	- 	 t- '- 

Should not be discriminatiorze. the prirciples of equal 

pay for equal work, Tine arri again the Apex Court reite rating 

this pririp1e laid do.in the equal pay for equal work has 

assund the status of fualarrental right.Hence denial of 

pay scale of Rs. 110-100/- to the applic ant, utñer the 

circumstances, offeis this principle iaplied uixler article 

14 of the Constituticti oQ-be4--js-mjj,ated. 

In the result, we direct the ispontents, 

to fi> the applicant's pay in the Post of Store Issir 

from Rs. 105-1351/- to Ps. 110-180/- and grant all conseq1ntial 

benefits fling thevrefromwithi a pericxl. of sixty days 

from the date of receipt ot a cy of this order, 

Thus, the Original application is 

a1lcwed But in the circuiritances, no order as to costs, 

(Si6 
VICE cH$1 1 (G. NARASI i'f An 

M £'1BER(J UDICI AL) 
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